http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 1 of 1

CASE NO. :
Transfer Petition (crl.) 59 of 2007

PETI TI ONER
Commpdore Vimal Kumar & O's

RESPONDENT:
Ruchi Rastogi & Anr

DATE OF JUDGVENT: 29/04/2008

BENCH
TARUN CHATTERJEE & HARJI TSI NGH BED

JUDGVENT:
JUDGVENT

ORDER
NON- REPORTABLE

TRANSFER PETI TION (CRL.) No. 59/2007
Wt h
T.P.(Givil) No.568/2006 & T.P.(Givil.)No.783/2007

1. This matter has arisen out of a Petition filed by the
husband agai nst the wife under Section 406 of the Crim nal
Procedure Code for transfer of case arising out of FIR No.

257/ 2004 | odged at Police Station New Ashok Nagar, Del h

and Crimnal Case No.178/2004 fromthe Karkardooma

Courts (Delhi) to the conmpetent Courts at New Minbai
(Maharashtra). On notice the parties have appeared before us
and with the intervention of the Court and during the

pendency of these proceedi ngs, the parties have conprom sed
their disputes. A copy of terns of the conprom se has al so
been put on record by way of an application (Crl.  Msc. Petition
No. 5771/2008). As per the terns of this conpron se deed

dated 15th March 2008, all the litigations pending in various
courts inter-se the parties are to be di sposed of. W
accordingly take on record the deed of conprom se. |In view of
the conpromise and in exercise of our authority under Article
142 of the Constitution of India, we withdraw all the litigations
(except the matrinonial petition pending in the Court at

Panwel [Maharashtra] ) to this Court and pass orders in terms

of the conprom se thus ending all litigations inter-se.. W also
direct the parties to nove an application under Section 13-B of
the H ndu Marriage Act, 1956 before the appropriate Court

which shall take up the natter on a priority basis and di spose
of the sanme in ternms of the conpromise. W further clarify

that no further claimshall remain to be settled inter-se the
parties. The present application is accordingly disposed of in
t he above terns.




